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This Review Applicatien is

‘filed seeking feor deletien ef the

- names of Respendént Nes. 3& 4 in

the O.K, and in the M.PeThe appli-

cant during the pendency ef the C.hA.

has filed the M.P.Ne,187 ef 85 seek-
ing te delete the names ef Respon-
dents 3 & 4 in the C.A. The C.ls

‘and the M.Pewere tdken up fer hearing

on 27.7.05. and the judgment was

delivered in the O.A. en 3.8.,05,.

By an inerdinate emfiission the erder

was passed in M.Pe107 of 65 en

'3,8.85 as fellews: )

' nin view of the erder passed in
O.A.Ne.13 of 85 the M,P, is dis~-
pesed ef." . ‘

The fagctthat the M.P. is fer dele-

tien eof names of Respendents 3 & 4

frem the tjause title %3 0;&. No.:
13 of ®5, veshe omy{itt.edcg

the name,
The applicant wants t& deletien eof
the Respendent Ne.,3 & 4 frem the
cause title of O.A., and in the
judgmemt thereen. We set asi&e the
erder daed 3.8.05 passed j.n MeP.

c
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IN THE MATTER OF.
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d VAT An application under Section 22 () ot
s ot 0 M

the Admin

reviewing

i M.JP.

THE

1.6 No

1.8hei

£t pres

Defenge Estate

Guwahati

Mo

Prafulla

istrative Tribunal Act, 19853 for

the order dated 3.8.2080 passed
167 of 2805,

AND

MATTER OF.

1S /7685

Ch. Hazarika.

sent working as Stenographer,

Office. Guuwahati Circle.

-
Wt s

2.8bri Munindra Sarhker,

At present working

In

Eatate

tine

LDE,

BE

Nffice of the Maett. Dafense

(fficer, Abhaynagar,-Agartals,

Aoths

24 .1l ~o0%”
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T.8hri Jiban Dhan Bhattacharjee.
At pﬁ@%@mt working as LDC,
(ffice of the Asstt. Defense Estate
Dfficer, Abhaynagar, Agartala, Tripura.

cnsnunvensonsuanas BPRlicants.

1.Union  af Indiag, Represented by the

Becretary to the Giovit.of Trndia,

Ministry of Defense, S8outh Block,

New Delhi.

Zotnion of  India, Represented by the

SQecretary to the Govh.of India,

Ministry of Finance, North Rlock,

New Delhi.

Z.The Director General, Defense Estate,
Bovt. of India, Ministry of Defense,
RebPuram,

4,The Principal Diregtor,

Defense Estate, Eastern Command.
13th Camae Street.
7th floor. Holiksta. iYn

S.The Cmotfoller General of Defense
Accounts, R.EPuram, Semtmr—Ig
New Delhi—hé. \

&. The Contraller of Defense Accounts,
Udayan Bihar, Narangi.
Guuahati-781171.

7. The Area Accounts Officer.

River Road, Shillong.
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The humble application on behalf of the applicants
shovenamed
MOST RESPECTFULLY SHEWETH;
1. That the reviegw applicents  in the above DA as
applicants made prayer for payment of SDA in terms of the Govt.
circulars. The Hon'ble Tribunzl was pleased to dispose of the
sald 0/ directing the respondents to make payment of SDA to  the
applicants  in the light of the earlier Judgment rendered in  the

subiject.

- That the applicants during the pendency of the said 0A
preferred a Misc (Case praying for deleting the names of the

Respondents Nos 3 ( The Director gerneral defenme Estate) and 4 .(
the Principal Director, Defense Estate). The said Misc Uase was
in fact listed along with the A and the Hon'ble Tribunal at the
time of hearing of the case was pleased to allow such deletion of
the names of the respondents Néﬁ Eoand 4. But at  the time of
obrtaining the certified copy of the corder  dated I.8.85%, it

revealed that the said Misc Case has heen disposed of in view of

the disposal of the 0A.

A copy of the said order dated 3.8.65% i

annexed herewith and marked as ANNEXURE-A.
T That it is under the peculiar fact situation of the
case, the applicants have filed this Review application praying

for reviewing the order dated 3.8.¢5 passed in M.P. No 187/85 8%
well as  the order passed in the 04 deleting the names of ‘the
respondents No 3 and 4. "
4, That this application has been filed bonafide and
secure ends of justice.

In the premises aforesaid it is most

Pegpegﬁfully prayed that Your Loardships

ol
wl
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'wmuld graciously be pleased to pass  an
appwwériate order deieting the names of
the respondents No 3 anq 4  from the
orders passed in fhe Miso Case as well as
in the 0OA and /0T pass any sty
Order(orderﬁ as  may be deemed fit and
proper considering the facts and
circumstances aof the case.

And  for this act the review applicants in duty bound shall

GVer Dray.

<



-5 -

VERIFICQTIUN' . : .

I, 8hri Prafulls Ch Hazarike, aged abéut 4% years, son  of

Late EnHazafika 8t preﬁeht warking as Stenographer Gr III; in
the affice whi the Defense Estate Office. . Guuiahati
Circle.Guuwahati-3. do hereby solemnly affirm and verify that the
ﬁtat@mentﬁv made | in | para-

are true to  my

-
Grapii® cevenwrcrocannosonnananceanuscensbnenasssne

knowledge and those made in paragraphs .nugyfﬁﬁlnhel.ﬂ.u,,, are

true to my information derived from the records and the rests are

my fFumble submigsion before the Hom'ble Tribunal. I have not

asuppressed any material facts of the case.

: /N
And I sign on this the Verification on this the Zén day

of Nov 28a5. -

Signature.

v
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